IN THE INCOME TAX APPELLATE TRIBUNAL
MUMBAI BENCHES “D”, MUMBAI

BEFORE SHRI SAKTIJIT DEY (JM) & SHRI RAJESH KUMAR (AM)

ITA No. 86/MUM/2020
Assessment Year: 2014-15

Rinku Rajesh Rai, Income Tax Officer,

401, Violante Apartment Chs., Ward 3(2)(1),

Holy Cross Road, IC Colony, Aayakar Bhavan, Maharishi
Borivali (West)- 400103 Vs. | Karve Road,

Mumbai - 400020
PAN: AIBPRO0O79D

(Appellant) (Respondent)

Assessee by :  None

Revenue by :  Shri Bharat Andhale (DR)

Date of Hearing : 14/09/2021
Date of Pronouncement: 14/09/2021

ORDER
PER SAKTIJIT DEY, JM

This is an appeal by the assessee against order dated 18.10.2019 of
learned Commissioner of Income Tax (Appeals)-8, Mumbai for the assessment
year 2014-15.

When the appeal was taken up for hearing, no one was present for the
assessee. However, the assessee has filed letter dated 14.09.2021 seeking
withdrawal of the appeal, as, she has opted for settling the dispute arising in
the appeal under the Direct Tax Vivad se Vishwas Act, 2020 and has also
received certificate in Form-3 issued by the designated authority.

3. The learned Departmental Representative has no objection to the

aforesaid request of the assessee.
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4. In view of the facts discussed above and considering assessee’s request,
we permit withdrawal of the present appeal. Accordingly, appeal is dismissed

as withdrawn.
5. In the result, appeal is dismissed.

Order pronounced in the open court on 14th September, 2021.

Sd/ - Sd/ -
(RAJESH KUMAR) (SAKTLJIT DEY)
ACCOUNTANT MEMBER JUDICIAL MEMBER

T8 Mumbai; f-i® Dated:  14/09/2021
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